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(OPEN COURT) 

CENTRAL ADMIN.tSTRAT1VE TRIBUNAL~ ALLAHAB.Al) B&."tCH 
ALLAHABAD 

HON'BLE MR.A.K. GAUR t MEMBER (J). 
HONtBLE MR. s.s. SHUKLA. MEMBER (A). 

original. App1ioation NU.mber-. 790 OF 2006. 

ALLA.U..ABAD this the 13th day of JIIay, · 2009. 

Dinesh Singh, S/ o Sbri Megh Singh,· R/ o Village and post- Rajpur , 
District- Kanpur Dehat. 

. Applicant. 

VERSUS 

1. Union of India through Secretary, Ministry of Communication, D/ o 
Posts, New Delhi - 11000 L 

2. The Post Master General, Kanur Region, Kanpur-208001. 

3. The Superinten.dent of Post Offices, Kanpur (M} Division, Kanpur- 
20800 L 

4. The Sub Divisional Iriapector , Sub Division, Rura, Kanpur Dehat . 

.. . .. . . . . .. . .. . .. Respondents 

Advocate for the applicant: 
Advocate for the Respondents : 

Sri S.K. Bahadur 
Sri R.K. Tiwari 

ORDER 
- (Delivered By Hon1bte :Mr. A.K. Gaur~ J.M.) 

Learned counsel for the applica.-r:it at the vary out set submitted 

that for redressal of her grievance, the applicant has already preferred 

representation dated 10'.04.2006/Annexure -7 of O.A before P.M.G., 

Kanpur Region, Kanpur (Respondent No. 2) and submitted. that his 

grievance might be redressed in case a direction is given. to the 

competent authorit:'".f/ ·P.M.G., Kanp1.u- Region, Kanpur (Respondent No. 
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2} to consider and decide the pending representation within stipulated 

period of time. 

2. Having heard learned counsel for both aides, we hereby direct the 

P.M.G., Kanpur Region, Kanpur (Respondent. No. 2} toconsider 'and 

decide the pending representation of the applicant dated 

10.04.2006/Annexure -7 of O.A by a reasoned and speaking order 
meeting all the contentions raised by the applicant in his representation 

within a period of three months on receipt. of certified copy of the order, 

in accordance with Iaw and relevant r'ulee on the subject and 

communicate the decision to the applicant. forthwith. 

3. - With the aforesaid directions, the O.A is disposed of finally with no 

order as toco sta. 

Be it noted that we have not passed any order on merits of the 

case. 

MEMBER-A. 
~r~ 

MEMBER-J. 

/Anru1d/ 


